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I THE CENTRAL AOMINISTRATIVE TRIBUMAL7 HYDBRABAD BENCH
AT HYDERABAD.

0.A.No.%450:/99.

Daote of decision: 23-3-1999.
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Betwusen:
M.Gopala Krishna. .o Applicant,
And

1. The General Manager, India Govt.
mint (X IG MINT), Saifabad,
Hydsrabad.

2. The Oistrict Employment 3fficer,
Hydarabad Distriet Employment
Exchange (Clerical)Chikkadpally,
Hyder abad . .o Respondents.

Counsel Por the Applicant: Sri K.Nageswsar Reddy.

Counsel for the Respondents: Sri B.Napasimha Sarma
Senior Standing counsel
for the Central Government.

sri P.Nsvesn iRgo:. Spl. Counsel
for R-2,

EGAAM:
Hon'ble Sri R. Rangarajan, Member (A)

Hon'ble Sri B.S.Jai Paresmeshwar ,Member (1)

JUDGMENT :
(by Hon'ble Sri R.Rangarajan,Member{(A)

Heard Sri Nagaswara Raddy for the Applicant,
Sri Jacob Por Sri B.Narasimha Sarma for Respondent No.l

and Sri Phaniraj for Sri Navesn Rao for Ra s ondant No.2.
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The applicant in this 0.A., is an espirant
for the past of Recorder (Assistant - Class III)Post

undesr Respondent Wo.l. The Respondent No.l sent s

- Motification No.,I-240/1/Admn/99/6612 dated 18.2.199

to the 2nd Respondent for. sponsoring the candidates
Por filling of that post. (Annexurs 2 Pap 7 to the 0.A.)
It ie atated that the name of the applicant has not

been spongored by the Employmant Exchange.
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Hezoca, the applicanthfiled this 0.A., for
considering his application also in vwiew of ths
Judgment reported in 1966(5)Scale, 676(EXCISE SUE Rz
IHTENDENT 9 MALKAPATNAM, KRISHNA DISTRICT wva. K.B.N.

YISWESWARA RAQ AND OTHERS).

In view of the racent judgment of the
Hon'ble Supreme Court and the instructions of the
Government of India, the case of the applicant
should also be considered by the Respondent do.l
along with the Empluyment_gppqgorsd candidates, if
the applicant submits his applicatfon at least one usek
pefors the conduct of selection process either by
written test, vivo-voce or both and fulfils the
gligibility criteria.

The 0.A., is disposed of with the above

directions at ths admission stage itself. Ho costs.
B . AR AME SHWAR ) (R.RANGARAJANY ‘EZ,,ﬂ
Member (J) Mmamber (A)
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